ITEMNO2 0 7 Cour t No.l1l 2 SECTI ONII
SUPREMECOURTOFINDIA
RECORDO-PROCEEDI NGS
Peti tion ( s ) for Speci al Leave to Appe al (Crl ) No( s ) . 2992 2008

(Fr omthe judge me nt and order dated 16/01/2 0 0 8 in MBA No. 345/ 2 00 8
of The HGHCOUR TCOFJ UDI CATUREATALLAHABAD)

SHEEKUAGARWAL Peti tioner ( s)
VER SU S
STATEOF UP&ANR. Respondent (s)

(Wt happl n( s ) for exenpti onfromfiling OT.,per mi s si ontofile addition a

docu me nt s and office repor t ))
(For Fin al Dispo s al )

Date: 24/07/2 0 0 9 This Peti tion wa s called on for heari n g today.
COR AM :

HONBLEM JUSTI CEV. SS SRPURKAR

HONBLEDR JUSTI CEB.S. CHA UHAN
For Peti ti oner (s) M. Var un Gos wa mi , Ad v.

M. KP. Si ngh, Adv.
M. RC Kaus hi k, Adv.

For Resspondent (s) M. UULali t, Sr. Ad v.
M. PP.S. Pat wal i a, Sr. Adv.
M. DV.Bhasi n, Adv.
M.Alo k, Adv.
M. As hi s h Gopal Gar g, Ad v.
Ms.Sh wet a Garg, Ad v .

M. PramodSwar up, Sr. Adv.
M.Sa hdev Sing h, Ad v.
M. Anuvr at Shar ma, Adv

UPO N heari n g couns el the Cour t nade the followi ng
ORDER

We have consider e d the inp u g n ed order gran ti n g bail, the
or der passed by t he Ses sions J ud ge and al so t he
ehe me nt
argu me nt s made at the Bar. W are not exercisi n g our juris d icti on
under Ar ticle 13 6 of the Cons ti t ut i o n of India.
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The special leave petitionis disnm s s e d. Ho we ve r , the petitioner
m vy, i f SO advi sed, tak e prope r step s for getti n g t he

a

expedi t ed.



(Shashi Sar ee n) (Shashi Bala Vij )
Cour t Master Cou r t Master



